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AMiduvit 10 be Furnished by the canaidate alongwith Nomination FI.|
Before the Retvvaing OfMicer
Fnr M BBusassassnnsanconss ~(mame of the Housey

From.!5.o. Sajoapyy., sienensssJCODSHIIUERCY Name of e Cunviimin |

&m_lpn_uha ,Qmml Sg&fn ik of L0942 (haRaT _51“3'“
Aged. S .. yoos, resident of 1, ?hummﬂh f?ﬁ“ﬂ”?ﬂﬂﬂﬂﬂ‘ T

Eﬂmﬁhﬂynﬁydﬁmuﬂmmuﬁuw

{ mrike oul whichewver is not applicable)
(1) | am & candidate set up bysweeeeeeeere. -4rame of the political party }/ am contesting as an
(1) Details of PAN and status of filing of lucome tax return :
5L No. | Names ]Fbrnm [ The financial year for | Totl income
| Account Number | which the last shovant Lin Ing
iPAN) Income-tax netum has | Mos Retun {
' e been filed | Rupees)
1 Self EHPS}E‘%QLD 2018-19 b Szlrn?
. Spowss- CBUPK-Y3:3£] 2014-19 19,2500
L Dependem |
4. Dependernt 2
s Dependent 3 ...

{3) The followlag case(s) is/ are pending ngainst me in which cognizance has boen taken by the court:

(51, | Offence Description
Mo o A
(a) | The detalls of cases where the court has 1aken qr'fq i~ f'l-m.ﬂ“
of the offence for which cognizance aken :
_THEUT Jq_r' [T
(b) | Name of the court, Case No. and Date of order - g 93y g.qu’svr-una
taking cognizance ¥ M348, 148,341, 823, 339,332, 333 423
Details of Appeal (3}/ Application(s) for revision 9
- Elfn;r:ﬂhdlﬁtﬂﬂnmmﬂ: “H*“:‘é i‘iﬁ. B‘"’, ' :

4. Cases in which | kave been convicted by » courd of law{other those referred 10 in Porm 26):

{a) | 1ho details of cases, Soctions of the
Acl and description of the offence lor = er::- e
which convicted :
[76) | Hame of the Court(s), Case Mo, and i N-D . P
Date(s) of anden(s) . g A .

i



i — N-.:,_

Eti i Punishme 71 imposed :

(5 That | give boveis beluw the detabls of +.o0 sseis (movable sod bamuvable cie) of mysel
my ipoese and all dependents:

:

Igﬂt:

1. Assets in joind name indicating the extent of joint ownership will also have 1o be given

1. In case of depositInvestment, the details including Serial Mumber, Amount, Dite of Deposil, tw Schenm
Name of Bank/ Institution and Branch are 10 be given

3. Value of Bonds/Share/Debentures as per the current market value in Siock Exchange In respect of lisied
companics and as per books in case of non- hsted companies should be given

4. Dependent’, here means a person, substantially dependent on the income of the candidae.

5. Details including amount is 1o be given scparately in respect of each invesiment}

LEM Selr Spouse Depeadent-1 | Dependent-2 | Depens
bn hand He, 000 &8 000 20,000 //"
() [Deals of Deposiisin Bank " |8 % BiMaT (.6 T AcB
accouts (FORS. Term Deposic ;r:j';:;‘;%f* Alc so8usepihe
types of Deposits L-
including saving sccounts ), tsdﬁ- o 4soe NI
Deposits with Financial u"
Institutions, Non Banking Aje -3526I008
Financial Companiesand ~ 3' 8- Vidhan
Cooperative societies andthe  [RD =2 6po.00p
amount in each such deposit
(i) | Details of investmenl in Bonds, <81 Lold
Debentures/shares end unis in | \JT L NTL onD
companiesMutual Funds and I, 43, 00 600
__| others and the amount ek 2013
{iv) westment DITATLS
NTL
ATTAHE
fovAN tE FoR|
LAND NTL
ct‘P“.““
ETALLS PPETA
A CHED




{viti E:uﬂﬂ-ﬁlm;lvﬁauf NO °] NO - -_ 7|‘ _:_._
) | Gros Total vatue g;“%sj]rg 49,500 | (67000 I |
8. Dataily of fmy by
{Nete: 1. Properties in joint I the of s ndicaicd
3 Euhhd;r n-l:lﬂ:lu ndicating I:nuﬂ jﬂiﬂuﬂ'mﬁrﬂll:ﬂmlﬂ?mhl
EH.' Description Self | Spause | Dependeni-1 | Depeadent-2 | D
M IDEMTILE [ ETATLS g
s Armches [Araren | N TE
Hx] ol mesauremen in DETATLL | DETAT LL NTL
& TTR cHED
mmﬂum TTAckED
(Yes or NO) VES YEes< NTL
Dute of in case of soll
s m, -1 ND No NIL
"Cos of Land (in case of
porchase)esthe time of No No NTL
Any [nvestment on the lend by
way of No No NTL
construction elg
Appraximate Current market DETALLS |PETATLS NTL
e ATTACHED | ATicyeD
() | Nep-Aericultyral Lasd hathase-2l AT L
Location(s) Nﬁ Kﬁuw ﬂg?
m%’aﬂmh : >
g4 AND B¢vosqit| NTL
Whether inberited property
(Yoo N0) No ™o NTL
[t of purchase mcase ofsell. | 7 0 92-10-200% | AITL
of
parchase) s h i of Ne  |1o590%0] oo
m the land
s it“‘ % | NO No NTL
i’i&%ﬁ““ NOD 2Y,20,000| NIL
(i) W'“]I NTL NTL ~NTL
Location(s). .
5
ﬁ, % Ars (Toud NT NTT
i) L NTL




“‘EHHIMM'

| (s or NO) -Mo~  |_no- |-No-
fieim:nuunrmr P g
C vt of propeny (i F R . - — e 2
Fuh:nhtm:li:e:?n o~ |- No- wAJE - /
p*rchase |
Any Inveximent an il - . — e — -~
mrhﬂy:: " ‘-Nﬂ- o Nﬂ— ke Alo- .
constructios elc. 1
- Curreni market —-Nbo- |- ANeo- T /
‘M M 1%4““. ne. = Nﬁ._ N“- - - T
~Location(s) *3
ﬂm}_
'y otal measurement in Qn“_.gu_t — N —No-
Ares (Total
et .03 8. Ssmesit | _aJo- | _ no-
propery = = 5
| Yaaho) NEs - No No !(_//'
Tt ookt ANTL -No- - No-
property e of
purchase) a the time of xR U SRR T
’Eﬁ-—nmm
wiy of development, o NES ~No- — No-
ic.
_ Cugrent market 20,00,000 | —MNO - = v
™ (such es intevest in —NO - —NU- —o-

(6} 1give herein below the details of lisbilities dues 0 public inancial [astitations and government :-
(Note: Plense give separate detalls of same of Bank , lastiration, estity or individual and smaunt for esc

ﬁ. Suiption Self Spouse(s) | Dependent-1 | Dependont-1 | Depe
(f) | Loax or dues to Bank/Financia) |k -C Loan [ KET Toan
81 SBTkhupr No- | -No-
s SermlAgtY 5ot
of £gg‘£mﬁ

Lota or dues 10 any Aw

Individuals’ E =

Iﬂ-ﬂh;ﬂwm {3'“:““ — N1L-| -No- — No

Nama(s)

Amouni oulranding

Nature of joan




Ay other liability "
Grand 1otal of Babilities
] %lﬂlﬂln'
10 departments dealing
wiith government
mcoiamodation
- Dues 10 departments dealing
with supply of waier
“Dues 1o deali - =
““hﬂllirnfﬂnuhiwq ~No— |=Nob- ._N'D- ! }
Dues 10 depaniments dealing > P
with supply of -No — ~No- |-No-
ttlephanesimobiles
Dues 10 departments dealing
with — No— |<pNo- |-No-
e No- [-No
[neome Sri kroe
Weallh Tax Dues e e
Survios Tax Duss e e e T e
Municipal Property Tax Dves | —NO— | —pJo— | . No-
Sales Tax Dues —No— —-—.I'\I'D-'— ‘_‘an
- nd total of all Govi dass = Nu"' -rfJD-—- g
{7) Details of or i "h o
mee e bodwi sed PoliTic
1Spmn.. icutvee S“IPD : ,
{§) My educationsl q i '5‘

(Gilve details of highes! School / University aducation with full form of the certificate/ diploma/ degree course)
(Mame of the Sehool /College/ University and the year in which the course was compleied, )

%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:
ool

1.| Nume of the candidate Sh./SmiKum. R
Suchindym  Pedsad  Siwgd

3. | Pull postal address Vill-pholicerdia, p-SEalypssp e {: Ussouaths

1. | Mumber

3. Name of the Political party which sef up the Brp A
candidate {otherwise write *Independeni”)

[ (s) Number of cases in which conviction order No - e
passed {other than those referred to in Form 26)

- - .




{u‘ﬁ'ﬂmnﬂn_l‘m vding ciaes where the - .
ﬂﬂiﬂ{llhw taken cognizaics b ML.-—
S [ PANaf o Yex: for which last '[':,_,.-_1,,-‘_._“,“;_“
= = - Incume Tax Return filed
{a) Candidate Y =
(b} g . 919 e
(c) T T
s Details of Assets and Liabilities i rupees
Description Self Spouse | Dependent-|
A Moveble |y [768,83939399 143, 000
Bl '-m* —— L - - 4
Asspl
[1) | Purchase Price and ;
Developmeni Costof %0 00000 [ 65T, o0p-ee
Immovable Property
(Towl Value)
™ mﬁf"“‘ 603,500 _ar,sn,u./
Ansct (Total Value)
5
5 dues (Toul) - No- | -wod-ao -
E‘ﬂnﬂiﬁm 4,33,000| CF o00|
others (Total) e
R educational qualification- MH JL‘ Y3
’

(Give details of School / University education with full form of the cenificate/ diploms/ degree
course} (MName of the School /College/ University and the ycar in which the course was completed.

VERIFICATION

L, the depanant, above named, do hereby verify and declare that the contemts of this affidavit are true and correct |
bestaf my knowledge and belief, no part of it is false snd nothing material has been concealed there from. | flrtl

declare thai

(2) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
(b) L my spouse, or my dependents do not have any asset or llabillty, other than those mentioned In iems 5 and |

i

e - | PR

-5-4{ Iu‘u.gl'iﬂ'm Jr't;
DEFMONEN]




m.wuﬁumm:mm“mumdmmm 9
2 Affidavit stould be sworn before 8n Lkl Commissioner or Mugastraic of the Find Class ur petone g o

3. Al columns should be filled up and 1o column s b fefl biank. IT there B no nlformation 1o fusa-l o e
any item, either “Nil” or *Not a,plhicable™, as the case ma, be, should be mentioned
4 The affidavit should be either typed e writien legibly and neatl,



SACHINDRA PRASAD SINGH

M.L.A KALYANPUR

A | HafRud | @Tar | AT | e e |wfia |sa & eag |(F7 Hade | fAew wEEenf & | sgafa a6 e gea
HE (. ) A H AEH AHARAE
AT fafaerer

1 peftr (43 [452 | 0135 g g | g Tl N 50,000
2 geafan |5 [473 | 0225 g A& | = o P 40,000
3 geafr (23 [418 | 045 af A& | N e 35,000
4 W 5 374 | 075 gf ARl W e ] 49,500
5 peafar |95 134 02025 | & | Nl el 2,10,000
6 Tﬂaﬂ'ﬂT 43 | 452 0-60.5 &r E ) I S > 3,20,000
7 3 |43 02025 |[gf A | N o 2,95,000
8 peafan (16 (479 | 0-735 & & | O g 6,90,000
9 Wﬁ—m 19 [371 [045 & A | Nl W 5,10,000
10 65 |306 |0-875 af A | Nl P 6,05,000
1 | gomfar |65 [5%2 [0-2925 | A& |y el = 4,95,000
12 Tﬂaﬁm 3 486 0-36.25 ar Eral L) U A 3,10,000

36,09,500

Fol Tl = 400.25 o,
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safy smm Rvor, ofy - At wfen vere R, mw - gorafan, dve-di dar g searor g gdt TR

L Ll
A | HEIRUT | @TdT | AR | (e fwa |wfd | Fa & ang qo (s H e wafarionnfe | s o e Je
wEr (. ) A T arfra & Areaw @ {AW
Fafasor

1 Gefar (03 [486 018 e gt @ ¥ W) | 11121998 | gy 2,20,000
2 perafar (19 [371 | 0135 e gt U @ @ o) | 11-12-1998 | oy 1,70,000
3 perafar (14 [409 [ 065 e & P (@ & ) | 11121998 | oy 70,000
4 gorfar (16 [413 [04 &Y &f U @ & ) | 11121998 | oy 60,000
5 FeaRar |16 | 479 | 012 8T gt U (@ & o) | 11:12-1998 | ey 1,70,000
6 gefean 16 [452 [0-10 e & U (@ § o) | 11-12-1998 | ey 1,65,000
7 peaRar |16 | 453 (025 gt & [ (@ & wre) | 1112-1998 | oy 30,000
8 16 478 0-4.5 6T gl YT (@ § wree) | 11-12-1998 W 40,000
9 peafar |16 (68 |04 8T ar YT (@ & wee) | 1112-1998 | oy 35,000
10 91 676 |0-135 e & T (@ & W) | 11-12-1998 [ e 1,10,000
11 | qaafar |32 [5902 |05 8T & I (@ @ we) | 11-12-1998 | o 60,000

Fo @ 11,30,000

Optimized by www.ImageOptimizer.net



3. DETAILS OF JEWELLARY BULLION AND VALUEABLE THING OF SACHINDRA PRASAD SINGH M_LA, KALYANPUR

SLNO. | ITEM DOUANTITY PRICE

1. GOLD 20GM B0,000=00

i RIFFLE 1 50,000=00

3. PISTOL 1 &0,000=00

4. MOBILE 1 30,000=00

GRAND TOTAL 2,00,000

4, JEWELLARY BULLION AND VALUABLE ITEM DETAILS OF ABHA KIRAN

SLNO. | ITEM QUANTITY PRICE

1. GOLD 102 GM 4,10,000

2. RIFFLE 1 60,000

3. SILVER 240 GM 24,000

4, MOBILE 1 10,000

5. MISC (LIKE-Fridge,T.V.} 50,000 50,000
GRAND TOTAL 5,54,000




1. POLICY DETAILS OF SACHINDRA PRASAD SINGH

NO. | POLICY DETAILS POLICY NO. PREMIUM PAID YEARLY PREMIUM
1. LIC OF INDIA 575706219 5,42,700 60,050
2. LIC OF INDIA 537144945 29,841 1,421
3, LIC OF INDIA 534541420 56,208 3,513
4. RELIANCE LIFE INSURANCE 19666452 76,394 19,152
5. 5.B.1 LIFE INSURANCE 44014824103 4,75,000 NIL
5. S.B.1 LIFE INSURANCE SB.ILYF 4,00,000 1,00,000
10405201700901254205
!
2. POLICY DETAILS OF ABHA KIRAN
SLNO | POLICY DETAILS POLICY NO. PREMIUM PAID | YEARLY PREMILIM
1, 5.8.1 LIFE INSURANCE 44026696502 4,50,000 NIL
2. LIFE INSURANCE 848791550 2,76,471 92,157
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